
No. Ft.42-435/2024 (FCA) 
H.P. Forest Department 

Dated Shimla, the 31/08/2024 

From: Pr.incipal Chief Conservator of Forests, 
Himachal Pradesh, Shimla. 

To: The Consultant (Judicial), 
Hon’ble National Green Tribunal, 

Faridkot House, Copernicus Marg, 
Near New India Gate, New Delhi - 110001 

Subject: OA No. 646/2023 titled as Manoj Kumar Kaushal 

versus State of HP & others. 

Sir, 

Kindly refer to the Hon’ble National Green Tribunal order 

dated 09.08.2024 passed in OA No. 646/2023 — titled as Manoj Kumar 

Versus State of HP & others. 

In this connection, it is submitted that the Hon’ble National 

Green Tribunal vide order dated 09.08.2024 has directed to file the 

response/reply to the two aspects raised during hearing of application 

before 06-09-2024. 

The point raised during the hearing dated 09.08.2024 is 

as follows:- 

It is submitted that the Hon’ble National Green Tribunal 

has ordered that:- 

“We do not find any specific reply with regard to cutting 
of trees and authority under which the said trees were cut 

and to clarify about Compensatory Afforestation for 

which a sum of Rs. 77,40,900/- was deposited by User 
Agency”. 

b
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Aspect 1. Felling of trees and authority. 

In this context, it is submitted that the Forest Advisory 
Committee (FAC) in its meeting held on 20™ - 21% October, 2014 (Copy 
enclosed) had discussed at point No. 3, the felling of 9930 tree of all 

girth classes and recommended the case after deliberations. 

The Ministry of Environment Climate Change, 

Government of India conveyed the approval of the project on dated 21 

July, 2015 (copy attached) with the condition that the felling shall be 

done only in built up area and bare minimum felling shall be 

permitted in other non-built up areas. 

On receipt of approval from central Govt. the State govt. 

also issued orders to keep the number of trees at minimum depicted at 

Sr. No. xiii (copy attached). Keeping in view the stipulations given by 

Government of India, Ministry of Environment, Forest and Climate 

Change vide File No. 8-91/2014-FC dated 21% July 2015 and the order 

issued by Additional Chief Secretary (Forests) to government of HP 

vide File No. FFE-B-F(2)-9/2015 dated 21.08.2015, only 7781 number 

of trees of various species were removed whereas originally 

recommended number was 9930 trees. The year wise detail of felled 

trees is as under:- 

(i) | Trees felled during the year 2015-16 | 3081 

(Through HP  State  Forest 

Development Corporation Ltd.) 

(ii) | Trees felled during the year 2016-17 4700 
Through  HP State Forest 

Development Corporation Ltd.) 

Total 7781 | 

Aspect 2.  Status of Compensatory Afforestation:- 

It is further submitted that for compensatory afforestation 
and other forestry activities a sum of Rs. 77,40,900/- was deposited by 
User Agency. 

As per the approved scheme of Compensatory 
Afforestation the following activities were approved: 

h
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IS:I.O. Name of Activity Proposed expenditure 

@ Plantation 61 ha 49,95,900 
11) Soil Conservation Works 18,30:000 iii) |Lantana Eradication 9,15,000 

Total 77,40,900 

. Details of expenditure on Compensatory Afforestation 
carried out till July 2024 is given here as under:- 

IS\I. Name of Activity Expenditure done so far 
0. 

(i) |Plantation 61 ha 45,38,141 

ii) [Soil Conservation Works 4,00,000 

(iii) |Lantana Eradication 0 
Total 49,38,141 

The areas where compensatory plantation done is as 

below:- 

Name of Area |Mauza/ Mohal |Year of |No. of trees 

Plantation |planted 

R.F.Badhera  |Badhera 11021 

R.F. Polian Beet | Tibbian 5544 

R.F.Bhadsali |Jungle Bhadsali 16500 

R.F. Ispur Ispur Uperla 2017 13200 

R.F.Lam Lam 9900 

R.F.Behdala  |Chokhyal 5126 

R.F. Basal Thakurdwara 11330 

Total 67100 

The above said information as per record is submitted in 

response to clarify the aspects raised for clarification. 

YcX;faithfillly, 

(Dr. Pawnesh Kumar), IFS 
Pr. Chief Conservator of Forests (HoFF) 

Himachal Pradesh, Shimla-1 
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Government of India 
Ministry of Environment & Forests 

FC Division 

MINUTES OF THE FOREST ADVISORY ITTEE (. ELD ON20% - 21 October, 2014 
[T.C. Nautiyal, AIGEC)] 

(Total 2 Pages) 

Agenda Item No,1 

E.No, §-91/2014-F 
Diversion of 60.2920 ha of forest land in favour of Genoral Manager, District Industries Centre Una, H.P. for the cstablishment of State of Art Industrial Ares in village Pandogn Uperln distt. Una, within the Jurisdiction of Una Forest Division, Distt. Una, Himachal Pradesh. . 
The FAC discussed the above Proposal and noted as below: 

1. The legal status of the forest land proposed for diveraion is Un-classed forest as per Supreme Court Judgment dated 12.12.1996. 
2. The density of vegetation in the area proposed for diversion is0.21. 3. About 9930 trees of all girth classes are required to be felled. 4. Proposed area does not fall in any Wildlife Sanctuary/National Park. It is not important from the wildlife point of view , 

The area is not part of protected archaeological / heritage site / defence establishment or any other important monument is located in the area. 
6. No violation of FC Act 1980 has been reported and the requirement of land is barest sminimum and unavoidable. ks 

ur
 

Clearance under the Environment protection Act, 1986 is required for the Project . 

Guidelines. 

9. jvlap showing non-forest area identified for compensatory afforestation js submitted but the Differential GPS map of the area being identified for CA ang the area being diverted has not been submitted . 
. » Compensatoty afforestation scheme for 7 years including species 10 be laate T -structure has  been submitted the CA will be maised in § patches. E‘:c}, pc:tcfiu 155' €quivalent or more than five ha, 

11. Total financial outlay for compensatory afforestation schem js Rs. 

i 
94,82,603/-, 
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12. Certificates fro, Concerneq deputy Conservator of Forests 
ld;nflfiEd for Compensatory afforestation and from 
Submitted . 

A Tribe and Other Traditional Forest Dwallers (Recognition of 
Forest Rights) ACt, 2006 hag ey submitted in accordance with the MoEF&Ce 
adwmry dated 3.08.2009 on 20, . 10 .2014., 14. The Project proponeng has submitted undertakings to bear the cost of CA and Npy 
Iani:d if so determined ndi 

The Shamilae land proposed for Sou will be declared as Reserve Forest under ra 
n 47 as per parg 3.2(i) of the FC Guldelines. "The committec a) 

Government Approval of the comp 
s Differential GFS ma, 

Not present 
Q/ 

cham(xg%fid 
(C.N. Pandey) (Ramcsh K. Dave) ( Addl Comm Member 

}5:;;): (Min of Agy) 
) Member 

S 
Not present ( chammad {M. 5. N, i) (AX Srivastava) Firoz Ahmed) IGF (FC) ADGF Member Member-Secretary Momg:? 

] a 3 

DGF & SS 

¢ _ SUAN-2S e ey 
@Mff:{ Coey 0 evtoeedded oo Dz Uma %—& j xr%:‘ii ,fi"z\ 
%_\,hw q,\ecg)ygnflof achon, He & 'Y@v(mn?bl <—\‘€J ‘}/’L . 

Covellhigns @n smpsed \ao €A ¢ above opd Coomp.Liomee Cep 
b Ay x&H—ice G.ccov.:fi.\"wl‘hl /DQ} @ ('o(t\o' A0 €.M- Dish- ‘Q‘“‘\%*\\'@o Cemtve Wnsy 

& 2 Yoo’ 
e U i“\‘*fi“’““)}‘fifit“w%vfl‘ evekign,,. 

e I 
Sk
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File No. 8-91/2014-FC 
- _ Government of India ' Ministry of Environment, Forests and Climate Change 

(Forest Conservation Division) 
Yook sk 

Indira Paryavaran Bhawan, 
Aliganj, Jorbagh Road, 

New Delhi - 110003. 
Dated: 21* July 2015 

To 

The Principal Secretary (Forests), 
Government of Himachal Pradesh, 
Shimla, 

Sub: Diversion of 60.2920 ha of forest land in favour of General Manager, District 
Industries Centre Una, H.P. for the establishment of State of Art Industrial Area in 
village Pandoga Uperla Distt., Una, within the jurisdiction of Una Forest Division, 
Distt. Una, Himachal Pradesh - regarding. 

Sir, 

L am directed to refer to the State Government of Himachal Pradesh’s letter no. No. Ft. 
48-2797/2014 (FCA) dated 18.09.2014 on above mentioned subject seeking prior approval of the 
Central Government under Section-2 of the Forest (Conservation) Act, 1980. After careful 
examination of the proposal by the Forest Advisory Committee constituted under Section-3 of 
the said Act, ‘in-principle’ approval was granted vide this Ministry’s letter of even number dated 
19.03.2015 subject to fulfillment of certain conditions prescribed therein. The State Government 
has furnished compliance report in respect of the conditions stipulated in the ‘in-principle’ 
approval and has requested the Central Government to grant final approval. 

In this connection, I am directed to say that on the basis of the compliance report 
furnished by the Nodal Officer — cum- Addl. PCCF (FCA), Government of Himachal Pradesh 

- vide his letter no. Ft. 48-2797/2014(FCA) dated 7™ July, 2015, final approval of the Central 
Government is hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for 
diversion of 60.2920 ha of forest land in favour of General Manager, District Industries Centre 
Una, H.P. for the establishment of State of Art Industrial Area in village Pandoga Uperla Distt. 
Una, within the jurisdiction of Una Forest Division, Distt. Una, Himachal Pradesh subject to 
fulfillment of the following conditions: g ) 

(0] Legal status of the diverted forest land shall remain unchanged, 
(i)  Compensatory afforestation over 60.9599 ha of 3 

—_— 
' s, §
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(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 
(xii) 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

(xviii) The user agency shall submit the ennual’self-compliance 

(xix) 

maintained by the State Governm, K 
' 

e provided by the uscr age nt as per approved CA Scheme from the hnds elzeady ncy. 
'fI:he Usex_- Agency shall pay the additional amount of NPV, if so determined, as per the 1nal decision of the Honble Supreme Court of India; 
The User Agency shall obtain the Environmen i t Clearance as per the provisions of the 
Environmen; > tal (Protection) Act, 1986, i required; 
No labour camp shall be established on the forest land; - 
The User Agency shall provide fuels preferably alternate fuels to the labourers and the 
staff working at the site so as to avoid any damage and pressure on the nearby forest 
areas; 

The boundary of the diverted forest land shall be demarcated on ground at the project 
cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with its 

serial number, forward and back bearing and distance from pillar to pillar; 

The layout plan of the proposal shall not be changed without the' prior approval of the 

Central Government, 

The forest land shall not be used for any purpose other than that specified in the proposal; 

The forest land proposed to be diverted shall under no circumstances be transferred to 
any other agency, department or person without prior approval of the Central 
Govermnment; 

No damage to the flora and fauna of the adjoining area shall be caused; 

Any tree felling shall be done only when it is unavoidable and that too under strict 
supervision of the State Forest Department. 

Felling shall be done only in built up area and bare minimum felling shall be permitted in 
other non-built up areas. Felling of trees before the start of construction should be 
verified by the concerned DFO. 

In case of blank areas along the roads planting of trees should be done in at least 5 meter 
wide strip. 

Only built up area should be fenced so that other areas are available for free movement of- 
animals. 

Along the arterial roads, natural forests should be maintained. 

No additional or new path will be constructed inside the forest area for carrying out any 
activities related to the project work, 

report in respect of the above conditions to the State Government and to the concerned Regional Office of the Ministry regularly. 

Any other condition that the coricerned Regional Office of this Mini m i . PN : ) nistry may stipulate, from time to time; in the interest i > 
f 'ld“le o in the interest of conservation, protection and development of forests 

=0
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(xx) The User Agency and the State Government shall ensure strict compliance to provisions 
of all the conditions stipulated in the Stage-I approval for which undertakings have been 
obtained from the project proponent and also compliance of Acts, Rules, Regulations and 
Guidelines, for the time being in force, as applicable to the project. 

Yours faithfully, 

. C. Nautiyal) 
Sr. Assistant Inspector General of Forests 

Copy to:- 

o
\
U
I
b
S
*
‘
.
N
.
’
"
 

The Principal Chief Conservator of Forests, Government of Himachal Pradesh, thmla 
The Addl. PCCF (Central), Regional Office, Dehradun, 
The Nodal Officer (FCA), O/o the PCCF, Government of Himachal Pradesh, Shimla. 
User Agency (General Manager, District Industries Center, Una (HP). 
Monitoring cell, FC Division, MoEF&CC New Delhi, 
Guard File. 

\ 

. C. Nautiyal) 
Sr Assxstanf Inspector General of Forests
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File No.- FEE-R- e, 

Subject.- Div 

Foreais & e, 
v, 

tLensenGtiony Ay, 1980, 
Minape, 

Areain village Py 
sul 
e 

Vi 

xh 

Hectto the falfilmeny ol loll 

R 

(2)-972015 

RTE e sy 
™ R 
Order Dated Shimba-171002, e 21-08-2015 erston ur g,29 

ndustriey Centre Unn, n.p, Aren iy villape py 
Fore 

20 hy o forest Innd In favour of Genernl Mannger, Distrlet 
for the estalishment of Stute of Art Industrinl Wdoga Uperly DIstt. wnn, within (he jurisdiction of Una 

SEDivision, Diste 1,p, 

Consequen pon e fiang g, 
Ol India vide 

Himacha Mradesh 

pproval pranted by the Minlstey of Environment e leter Nok NoS-91/2014-1C dated 215t Suly, 2015, IS plesed W issue sanction order nnder Section -2 of the Forest o Diversion ol 60.29.20 ha of forest land in favour of General ies Contie Vg, TLE. Jor the establishment of State of Art Industrial andoga Uperla Dist, Unac TLP. within 1he jurisdiction of Una Forest Divistan, owing conditions: 

Govy 

< Distiet Tnduyy 

Legal sty ol the diverted tarest land shall rerain unchunged: 
Ihe Compen oy Aflorestation ((‘r\)l 60.95.99 ha of Shamlat land transferred and mutated i favour of the State Forest Department and notified by the Slfllc Government as Reserve Forests(RF) under Section-20 of the Indi~n Forest Act, 1927 vide Government of Himachal Pradesh notification No, FFE-B-G(8)-3/2004-Pt-11 dated 30th June 2015 & Corrigendum Notification Nao. FF): 13-A(3)-3/2015 dated 19-08-2015 shall be raised and maimtained by the user ageney. : 

Uhe User Agency shall pay the additional amount of NPV, if' 50 determined, as per the final decision of the Hon'ble Supreme Court of Indlia; 

The User Agency shal abtain the vironment Clearance as per the provisions ol the Environmental (Protection) Act. 1986. il required; 

No labour camps shall be established on the fi)resl_lunds; 

The User Agency shall provide fuels preferably alternate 
stafl working at the site 50 as to avoid any dam 

L¥ 

fuels to the labourers and the 
age and pressure on the neacby forest area 

The boundary of the diverted forest land shall be demareated on ground at the project cost. by erecting four feet high reinforced cement concrete pillars, each inscribed with its scrial r;llmber. forward and back bearing and distance from pillar to pillar; 
The layout plan of the proposal shull not be ch anged without the prior approval of the Central Government; . 

The forest land shall not be used for any purpose cther than that specified in the proposal; 
The forest land proposed (o be diverted shall unde: no circumstances be transferred to any other agency, department or person without prior oy pproval of the Central Government; 
No damage to the Nora and fauna of (he adjoining area shall be caused; 
Any tree felling shall be donc only when it s unavoidable supervision of the State forest Departm 

and that 0o under strict cnl, 

Cantd./2
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Felliy, Sl e, 2 
RN e vone U TE— I e N B e g bare Il 

minimun felling shidl be permi i 
Ve e . Pling o s g 3l be permnitied in WCerne DG ROl trees hefore the start of construction should be verificd T ) R (AT wide SEUTC - long the o o " strip, e the s Planting of treos should be dunc in at leost § meter 

Oaly i > il up g 
e shy ¢ [ene " o Wiy, hould be fenced so (i otper areus ure avallnble tor freg moygment of 

arer, 
AL e Al gy, AL s, maual forests should be miintined. No addition or new i Path will be constructed inside the forest area for carrying out any 
achivties rel, ated W the project work. 

N e user geney shall 
vonditions 1o the Siate 
regularly, 

abimie the amual sell=complionee report in respeet of the _"lf“\"' 
Government and 1o the concerned Regional Office of the Ministry 

NN  hiE Gondiil ! thi itrs ipulute Any ather condition that the concemed Reglonsl Office of this Ministry may stipulute, |\..u|§ time o time, in the inlerest of conservation, prolection and development of forests 
& wildlite, 

W Ihe User Agency and the State Government shall ensure strict comptiunee (o provisions 

ol all the conditions stipulated in the Stage-1 approval for which undertakings have been 
obtained from the project proponent and ulso compliance of Acts. Rules, Regultions and 

ruidelines, for the time being in doree, as applicable to the praject. 

vt The Ministry may revokels 
conditions ix not found s 
conditions. 

aiveA deed of the Torest land shall be executed by the User Agency with Collector- 
cum- Deputy Commissioner, District Una, HLP.. il applicable under Lease Rules ol the 

State Govemment, 

spend this approval il implementution ol any of” the above 

factory. Forest department will ensure fulfillment of these 

By Osdor 

(Tarun Shridhar) 
AddLChiel Scerelafry (Forests) to the 

Government of Himachal Pradesh. 

Ladst, No FFE-B-F(2)-02015 (FCA)  Dated, Shimla-171001  the,21-08-2015 

Copy is forwarded 10 :- : 

—Additional Director General of Forests, MoEF, Paryavaran Bhawan, Aliganj. Jorbagh 
Rnaj. New Delhi — 110003. 

7 { E 

Addjtional Principal Chiel Conservator of Forests. Regional Office. Dehradun, Pearson 
st Dehradun, 

the abose order 
0 g T'he Deputy Commissioner. Uni. Dist., Unad limachal Pradesh . 

8 
The CF.1amirpure/ DO tna, Forest Division, Distt., Una, LD, 
General Manager, District Industrics Centre Una, 1P, 

9. Guard File. . 
\ B . - . “(Sar Pal fman) 
- % Deputy - Secretary (Forests) * o the 
A Government of  Himachal Pradesh. 

¢ 0177-2621874 
AL TF oy a7 ' v =y ‘ ‘)filflllg (P"T'? ) 

(
&
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No 354 

H. P. forest Department 

Dated, Una the 5¢-¢-30/9 

From: - RFO Una To: DFO Una 

Subject: - RTl application of Sh. Manoj Kumar Kaushal VPO Kotla Kalan Una fip 

Memo, 

Please refer to your office memo no 3687 dated 24.06.2019 regarding 

subject cityed above. 

el In this context it is stated that the desired information under RTI Act 2005 
s under: 

| Year . Number of trees hand over to HPSFD Ltd Remarks ; 

0405 | Ni R 
200516 3081 Nos | Copyattached 
00617 | 4700 Nos B Copyattached | 
00718 Nil - - i 

| 20819 | Nl ' - | 
This is submitted for favour of information and necessary action pl;a—sa 

Encl: As above, 

Ramgd' B)fficer 

BatesbRaENEge, Una 

MIGUR 1948995036
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POSSESSION RECEIPT LOT NO). 1 TO 3 (UNA RANGY) 

reviscd W rking abstract received vide b, ¥ O, Una office endst no.8694-95 dated u-m.m,“" s p.L.. Trees standing in proposed land for the estublishment of Industrial Ares Pandoga Phage. | s fi'""‘::ivd from Range Forest Oficer Una, Dotail as undor:- et 

Lol No. IFCA 2015-16/Green Shisham/BLAKhair (Unn Range) 

o o ('h@ficu!ion ) Volume |~ s 
e\ Species N 

' | (weom). L “ Remarys SR LU O (V) M E> 3 T aslon I T~ v qhsham |79 s 
3 - TR LA es | [ 

~ Lol [ 7760 [ 205 337" 
N 

TR MSN6/Green Shisham/BL/Khair (Una Range) 

2| S\ ) 4] 0] 0 487 [ 33887 80 115 13] 2] 1ol 1000 uzem [T 

> : ’7‘_-‘;" Classification ":—r o | Volume | o s NI WIM[ BA] i Wlwas | ™ | Groum | 390 831791 21 ol o EA R S T el e 0 0] 12008912 
0 6' 

0 L4382 1751 49| )] 
0 

S5-16/Green Shisham/BL/Kbair (Unn Range) 

b Classification__ 
vV Vil W HATuBT] 14 Remarks S8 81 3] 1] ol % S & 14 0] 1] 0] o s 

X 349 18] 4 0 l;~0 —— e GTu 989 (13 7] 3] 0T g T —— - - 

Y 

% Chen / | Hauded Qver ’ 
Taker T E u};y ; Rane Forest OFy 
Taken Over | Una, Distt, Una (1, A A1 ma ! | Gl\\}n( 

A1.C —_— 

Forest Range 
Una HP-174303
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In reference to the D.P.O.Unq office o proposed land for the ostabligh 

Range Foreat Officer Una, Detil 08 under: 
Lot No.1/FCA Una 2016-17/Green 8hisham/BL/Khair (Una Range). 

POBSE TSSION RECEIPT LoT o, 1 TO 4201617 (UNA RANGE) 
ndst. No 42-45 dated 4-04-2016 folluwing trecs Alunding i ment of Industrial Area Pundoga Phasc- | have been reccived (rom 

Lot No.2/FCA Una 2016-17/Green Bhiskam/BL/Khalr (Una Rangs). 

s o ... Clansificntion oo 1 teaes | Volume | VMM i AT i) T | g cum) | 
L RICR Y w1 L -9l 0] o 0f 30 [3 ; 4 .0 0 [}] 582 | 39, g - 9 L 2 Ao T o a%00 [ 180878 1T T I - 

: ) i Clussliication Seecles T Wy BL. 812 149 13 37 ¢ : —Shisham 3-89 1" 131" o 15| o 0" "0 62 [ 5.434 2 Knar T4197748 I 51§ 07 6 0] 462 |31.372 o GTotal 8982107 15 3] 61 0 0[ 1100 | 150.897 

Lot No. 3/FCA Una 2016-17/Greon Shisham/BL/Khair (Una Range). 

—Chassiisation T A — S.N. ‘i Species V] W] ] 1A 8] KB Troen {in cum) WRem.!:s» 1 BL 486 199 | 3] 0] 0] 0] 01 587 [oaBrs | 2 Shisham 115 il | 2170101 0] 0] 28 [383 . N 3 (Khair _[507 T8 1410 01 0 01 585 139385 1 - ——-..GTotal (1028 |164] 8] B[ 0 o _ 0] 1306 | 138057 ; - 

Lot no 4/FCA Una /2016-17/Gretn Shishaz/B.L./Rhal {Una Range}, 
%  Cldasification R Volome |77 " - o | VT W A [ K[| Trees | 0o Reaarks 1" TBL 7413 |83 [ 6] 1] o0l @] R 84663 | - (2 Shisham [46° |18 [ 41 0 0] © 0168 7.98 + . 3 | Khair 580 |49 21 0l o] o 0 631 0. — . | GTotal [7038 160 13| 1| 0] © 0171200 

'“‘:‘\L 
(_:;1)& o- M’ - 
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MRS 
’ 

' ginte for compensatory afforestation to e carricd ont in leu of aren to he diverted 
":‘,,;- F.C.A. 1980 (For one hin aren) 
! 

[SrNo [ Particulas - Ammm(:_ 
! I ~ [ Survey DCmfi?‘nlio‘u and Fencing Cost 8914.78 

2 Cost of RCC Ience Post 12500 
3 Cost of Barbed Wirc 51975 
a Total of Fencing Cost - 26612.28 
N or say 26600 

5 [ Planting Cost st Year . 31700 
L | Total of plantation cast © [s8300 

LSl_'No Mnintenance 
T st yr Maintcnance 6950 
2 | 2nd yr Maintenance 4650 
3 | 3rd yr Maintenance 2400 
4 4th yr Maintenance 2400 
5 Sth yr Maintenance 2400 
6 " | 6™ yr Maintenance 2400 
7 7" yr. Maintenance 2400 
| Total 23600 

Total of Plantation cost i/c maintenance per Ha 77100+4800 {As per Pr. CCF (HoFF) H.P. Letter No, 6" & 7" F1. CAMPA/2010/Norms dated 16 June 2014) year maint, 

= M’-—"l 

B. Soil Conservation works 

I | Cheek dams (Vegetative, Dry s Lone, Crilte wire etc. 30000 
Total ) 30000 

C. Lantana Eradieation works i/c Maintenance 

o | Lontana Eradication [ 15000, 

Total cost per ha i.c. A+B+C: 81900+30000+15000= 126900 s 2oL 
Tor6l Ha, _ 

77, Contingencies @ 5% 
3 ‘;(7)'(9)1(:;l Departmental charges @ [75% 54 

o oy 13,54,658 

) a g o Unaifi%&%@?“ 
DRbEsiamd EnremQficer, ¢ Nge,y uflikfigmmiaieima Una (HP) | 'J”""’-‘-01975-23032;a
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Sehedule of Plantation Programme; 
Detail of year wise break-up of requiremens of funds is as under:- 

~ Area (ha) | A @ L Rateperha. [ Total Amount 
a1 58300 35,56,300 

ol o 950 | 423950 

0l e | 283650 | 
ol T 146,400 

61 20 T 146400 

T [ . 146,400 

ol T a0 14640 
o6l 2400 . 1,46,400 

I Tol@) 49,95,900 
[ 61 30000 ©18,30,000 

conservation ‘ 

‘works | o N 

~ Lantana l 61 15000 9,15,000 
Eradication : 

N ] ‘ Total (b) 27,45,000 

t_ Contingencies @ 5% (¢ ) 3,87,045 

| Departmental charges @ 17.5% (d) 13,54,658 

- l o ] Grand Total (atbtctd) 94,82,603 

6. Technical details 

Technical details of Compensatory Afforestation Scheme are as follows: 

(q) General details: - 
(r) Spacing: 3x3 mitr. ) (s) Specie§: Khair/sheesham/medicinal/Bamboo/Other B.L. 
(] Plfsmalmn Method:  Pit methods 
(w) iol] and Moisl.ure Conservation Works: - Dry stone check dams/crate wire check ams/Preparation of water retention mounds and trenches etc. 
v) PTIOICClion (Fencing, Watchman, People’s Participation etc.): By fencing & Watchman 
;W) Proposed Monitoring Mechanism: As per guidelines 
X) Any other information; - 

Con f Foresis 
& O~ amirpur Forest Girc' - 

Ran s ~ irpur (H.P 
Ung g T Offcer Diplidpbiar Officer, HAMPY (FLF 
r"hn,m?;f,‘nt?'fa”r’v"’-/'»!na Una KpreficistiEivisicOalngHr) 
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